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➢ Background:- 

An application was filed by Shri Anil Mehta in Central Zone Bench, Bhopal and same was accepted 

By NGT as O.A. No. 102/2022.  

Hon’ble NGT passed an order on 06.01.2023 and constituted as Joint Committee consisting of:- 

1. One representative from MOEF & CC. 

2. One representative from Secretary, Environment, Rajasthan. 

3. Collector, Udaipur, Rajasthan. 

4. One representative from Rajasthan State Wetland Authority. 

5. One representative from Udaipur Municipal Corporation. 

6. One representative from Rajasthan State Pollution Control Board. 

 

The joint committee had submitted factual and action taken report & same was considered 

by Hon’ble NGT in hearing dated 06.04.2023; interalia reproduced as follows: - 

“We have gone through the contents of the Joint Committee report submitted by five senior 

expert officers. A copy of the report be provided to the Collector / Municipal Corporation with a 

direction to enforce the recommendations of the committee upto the strength of the applicability 

and if there is any grievances Collector & Municipal Corporation have to file their replies/response 

on those points”. Action taken report may be filed before the next date of listing.  

In this context the details of the actions taken on the recommendation of joint committee 

is as under:- 

Recomme

ndation 

no. of 

Joint 

Committe

e report 

dated 

09.02.2023 

Joint committee recommendation Action taken by RSPCB 

1. 

 

 

 

 

 

 

 

 

So it is evident that he CPCB has itself 

mentioned that the limitation of noise rules 

with respect to loud speakers and it is the 

need of the hour that specific guidelines be 

framed for same specifically mentioning the 

duration of noise pollution monitoring to be 

carried out in such circumstances. It is also 

submitted that operation of loudspeakers, 

No action required at District Level. 

Action may be taken at CPCB level. 

Therefore, Regional Officer RSPCB, 

Udaipur was directed to issued a 

request letter to Regional Director, 

Central Pollution Control Board, 

Bhopal vide letter no. 227 dated 



 

bursting of fire-crackers, blowing of horns 

etc. all are having noise level much more 

than the prescribed limit in day period and 

therefore, the ambient noise standard are 

bound to increase in such circumstances and 

CPCB should develop a special protocol for 

dealing with complaints of bursting of fire-

crackers, barat processions, horns and 

loudspeakers which shall be mandatory to 

follow and shall be followed. CPCB should 

also take up a study of a model city which is 

free from noise pollution and recommend 

measures to be incorporated here too and 

should also give the comment regarding 

measurement of noise pollution from a point 

source eliminating other such sources. 

12.05.2023. (Copy enclosed as 

annexure-I) 

2. Public grievance lodging App to control the 

menace of pollution due to Noise in the 

country may be prepared by CPCB with the 

provisions of following steps:- 

(i) Complaint lodging facility with 

uploading facility of video/GPS tagged 

photographs for the general 

complainant. 

(ii) The complaint to be automatically 

transferred to concerning area SHO. 

(iii) SHO mark complaint to concerning 

Beat Constable. 

(iv) Beat constable equipped with Noise 

Level Meter approach the location and 

measure the Noise. 

(v) If complaint found correct on site fine 

based on CPCB report scale of 

compensation for violation of Noise 

Rules as mentioned (Copy enclosed) in 

Original Application No. 681/2018 

may be imposed with challan  and 

uploaded on the same app marking 

disposal of complaint. 

(vi) The complainant may also receive copy 

of challan and complaint will be closed. 

No action required at District Level. 

Action may be taken at CPCB level. 

Therefore, Regional Officer RSPCB, 

Udaipur was directed to issued a 

request letter to Regional Director, 

Central Pollution Control Board, 

Bhopal vide letter no. 227 dated 

12.05.2023. (Copy enclosed as 

annexure-I) 



 

3. All the lake side hotels at 

Fatehsagar/Ambavgarh should be install a 

continuous ambient noise level meter with 

the consultation of RSPCB connected by 

online CCTV to the above app so that the 

information of noise level is in the public 

domain and the authority can check the 

levels as mentioned in the app at point no. 1 

above. 

Regional Officer RSPCB, Udaipur 

was directed to issued necessary 

directions to Hotels situated near 

lakes. In compliance of direction 

RSPCB has issued letters to 31 Hotels 

situated near lakes regarding 

compliance vide this office letter no. 

RPCB/ ROU/UDR/Hotel-353/126/1-

29 dated 21.04.2023 (Copy of letter 

and list of hotels enclosed as 

annexure-II). 

4. All the hotels should install a display board 

depicting the ill effect of noise pollution and 

certifying that they do not increase the 

sound levels beyond permissible standards 

at their main gate. 

Regional Officer RSPCB, Udaipur 

was directed to issued necessary 

directions to Hotels situated near 

lakes. In compliance of direction 

RSPCB has issued letters to 31 Hotels 

situated near lakes regarding 

compliance vide this office letter no. 

RPCB/ ROU/UDR/Hotel-353/126/1-

29 dated 21.04.2023 (Copy of letter 

and list of hotels enclosed as 

annexure-II). 

5.  The Municipal authorities/ UIT should 

install display boards in their areas 

indicating ill effect of noise pollution near 

Lakes of Udaipur in ESZ. 

Regional Officer RSPCB, Udaipur 

directed to issue letter to Municipal 

Commissioner regarding 

compliance. In compliance letter has 

been issued to Municipal 

Commissioner regarding 

compliance. (Copy enclosed as 

annexure-III) 

6.  The Municipal authorities should complete 

the work of notifying area into commercial 

residential and silence zone so that 

applicability of noise level standards can be 

ensured. In this regard, the Municipal 

Commissioner Udaipur has asked the 

Director ULB to appoint a technical 

consultant through the process of tender 

and the work is under process.  

Regional Officer RSPCB, Udaipur 

was directed to issued letter to 

Municipal Commissioner regarding 

compliance. In compliance letter has 

been issued to Municipal 

Commissioner regarding 

compliance. (Copy enclosed as 

annexure-III) 

7. Every Police Thana shall be equipped with 

Noise Level Meter. It need be mentioned 

Regional Officer RSPCB, Udaipur 

was directed to issued letter to 



 

here that it was found by joint committee 

towards noise level meter reading and the 

officials carrying out monitoring should also 

take into account the above fact as the noise 

level meter measures a sum total noise 

present at any location from all sources. 

Superintendent of Police. In 

compliance letter has been issued to 

Superintendent of Police regarding 

compliance vide this office letter no. 

RPCB/ ROU/Legal-77/222 dated 

11.05.2023. (Copy enclosed as 

annexure-IV) 

8. Mobile DJ music systems/operating on four 

wheelers vehicles with Barat 

procession/religious procession to be 

banned and the ban to be enforced by 

Police/ RTO. 

RSPCB has identified two vehicles 

those operating Mobile DJ music 

system on four wheelers and letter 

has been issued vide this office letter 

no. RPCB/ROU/ Legal-77/ 196 dated 

04.05.2023 to Regional Transport 

officer for cancelation of registration 

and seizure of these two vehicles and 

all such vehicles equipped with 

mobile DJ music system/ operating 

on four wheelers. (Copy enclosed as 

annexure-V) 

9. In Eco sensitive zone of Sajjangarh Wild 

Life Sanctuary as wild animals are living 

there following activities shall be strictly 

prohibited:- 

(a.) Prohibition for DJ sound system in 

marriage procession. 

(b.) Bursting of fire crackers. 

(c.) Hotels/ not allowed to play music in 

open area i.e. Garden. They shall 

ensure play music in sound proof/ 

acoustic halls. 

(d.) Dhol, Nagadas, tum-tum etc. should 

also be prohibited in hotels/ marriage 

gardens in open. 

(e.) Use of Laser light/ Spot light. 

(f.) Marriage gardens with halls shall be 

allowed if music is played in enclosed 

halls. If there is no facility of hall then 

the same be closed. 

Necessary directions issued to 

RSPCB and RSPCB has issued 

directions to 31 Hotels situated near 

lakes regarding compliance vide this 

office letter no. RPCB/ 

ROU/UDR/Hotel-353/126/1-29 

dated 21.04.2023. (Copy of letter and 

list of hotels enclosed as annexure-I). 

After issuance of letter United 

Hoteliers of Udaipur (Society) has 

submitted a representation (Copy 

enclosed as annexure-VI) and some 

key features is as under: - 

1. They shall not allow the use of 

mobile DJ music system 

operating on four wheelers 

vehicle with Barat or religious 

processions within hotel 

premises. 

2. They will install display boards 

at the main gate outlining the ill 

effect of noise pollution and 



 

certifying that sound level do 

not exceed permissible 

standards. 

3. They committed to install 

continuous ambient noise level 

meters within our premises and 

ensuring regular monitoring of 

noise levels. 

4. They committed to play sound 

within prescribed limits as per 

law. 

5. For the Sajjangarh ESZ area, we 

request a reconsideration of the 

prohibition on Dhol, Nagada 

and Tum- tum. We suggest that 

these traditional instruments 

should be allowed, provided the 

sound generated is within 

prescribed limits. These 

instruments are an integral part 

of our cultural heritage and 

traditions, and their responsible 

use should be permitted. As this 

also provides livelihood to the 

underprivileged artists, 

performers and their families. 

6. Also, that some leverage be 

given in the enforcement of 

these regulations, considering 

the ambient sound levels around 

their properties. Vehicular 

traffic, human movement, and 

other factors beyond our control 

contribute to increase in noise 

levels. We kindly request that 

these external factors be taken 

into account while assessing 

their compliance with the noise 

regulations. 

7. In light of recent Honorable 

Supreme Court decision on Writ 



 

Petition (Civil) No. 202 of 1995 

in Godavarman Thirumulpad vs 

Union of India on 26 th April 

2023 (para no. 57). We request 

that specific ESZ regulations 

should not be imposed until new 

ESZ regulations are redefined by 

the Ministry of Environment, 

Forest and Climate Change 

(MoEF).  

10. CCTV cameras be installed all around the 

periphery of Fatehsagar Lake and in the eco 

sensitive zone at strategic places.  

Necessary direction are being issued 

to Municipal/ UIT authorities at the 

earliest. 

 

Prayer: - 

1. For compliance of point no.1 & 2 recommendation of joint committee report dated 

09.02.2023, directions may also be issued by Hon’ble National Green Tribunal to Central 

Pollution Control Board for compliance. 

2. Looking to the fact that Hotels are committed for installation of noise level meters and 

shall ensure compliance of the Noise level standards in prescribed areas, the prohibition 

of Dhol, Nagada can be relaxed in the Eco Sensitive Zone as the Noise Level meters 

readings can be checked and action taken if the results exceeds the permissible limits.              

      

Encl.:- As above                                    Yours Faithfully, 

      

                                                                                                                       (Tara Chand Meena) 

         District Collector, Udaipur 

 

 

 

 

 



Regional Director 

No. RPCB/ROU/ Legal- 77/ 227 

Regional office 
Rajasthan State Pollution Control Board 

Address: F-470, Near UCCI Building, M.I.A, Udaipur (Raj.) 
Email : rorpcbudaipur@gmail.com 

Central Pollution Control Board 

Regional Directorate (Central) 
Parivesh Bhawan, Paryavaran Parisar 
E-5, Arera Colony, Bhopal - 462016 

Sir, 

RaiAsthan 

(Email- cpcb.bhopal@gov.in) 

AmexreI 

Date:- /2/Dsl2.3 

Sub.- Regarding compliance of Joint Committee report submitted in O.A. No.102/2022, Anil Mehta V/s 
State of Rajasthan & Ors. (Available on Hon'ble NGT website at https://greentribunal.gov.in/news 
update). 

Ref.:- (i) Direction of Hon'ble National Green Tribunal, Central Zone, Bhopal in the matter of Anil Mehta 
V/s State of Rajasthan & Ors., O.A. No. 102/2022 issued vide order sheet dated 06.04.2023. (Copy 

enclosed as annexure-I) 

With reference to above an application was filed by Anil Mehta in Central Zone Bench, Bhopal 
and same was accepted By NGT O.A. No. 102/2022. Hon'ble NGT passed an order on 06.01.2023 and 
constituted as Joint Comnmittee. The joint committee had submitted factual and action taken report & same 

was considered by Hon'ble NGT in hearing dated 06.04.2023; interalia reproduced as follows: 
We have gone through the contents of the Joint Committee report submitted by five senior 

expert officers. A copy of the report be provided to the Collector / Municipal Corporation with a 
direction to enforce the recommendations of the committee upto the strength of the applicability and if 
there is any grievances Collector & Municipal Coporation have to file their replies/response on those 

points". 

1. And as per the recommendation no. 1 of joint committee report �So it is evident that he CPCB has itself 

mentioned that the limitation of noise rules with respect to loud speakers and it is the need of the hour that 

specific guidelines be framed for same specifically mentioning the duration of noise pollution monitoring to 

be carried out in such circumstances. It is also submitted that operation of loudspeakers, bursting ofhre 

crackers, blowing of horns etc all are having noise level much more than the prescribed limit in day period 

and therefore, the ambient noise standard are bound to increase in such circumstances and CPCB should 

develop a special protocol for dealing with complaints of bursting of fire-crackers, barat processions, horns 

and loudspeakers which shall be mandatory to follow and shall be followed. CPCB should also take up a 

study of a model city which is free from noise pollution and recommend measures to be incorporated here 

too and should also give the comment egarding measurement of noise pollution from a point source 

eliminating other such sources," and further in recommendation no. 2 "Public grievance lodging App to 

control the menace ofpolution due to Noise in the country may be prepared by CPCB with the provisions 

of followving steps 



(i) Complaint lodging facility with uploading facility of video/GPS tagged photographs for the 
general complainant. 

(ii) The complaint to be automatically transferred to concerning area SHO. 

Copy to: 

(iii) SHO mark complaint to concerning Beat Constable. 
(iv) Beat constable equipped with Noise Level Meter approach the location and measure the Noise. 
(v) If complaint found correct on site fine based on CPCB report scale of compensation for violation 

of Noise Rules as mentioned (Copy enclosed) in Original Application No. 681/2018 may be 

imposed with challan and uploaded on the same app marking disposal of complaint. 
(vi) The complainant may also receive copy of challan and complaint will be closed. 

Therefore, it is requested to take action as above as per joint committee recommendation no. 1 & 2 or 

forward the matter to concerning official. So that compliance in this matter shall be submitted to Hon'ble 

NGT as envisaged. 

Encl.:- As above 

1. The District Collector, Udaipur for information please. 

Yours Faithfully, 

(Sharad Saksena) 

Regional Officer & 

Nodal Officer of case 

Region officer 

) 



incharge. 
Mioels. 

No.: RPCB RO UUIDR/ Hotel 353/12%/1 29 

Jaipur 

Rajasthan State Pollution Control Boand 
Regional office 

Aidhes F 470, Nen C Buildhny;, M.IA, laijn (kaj) 
Imoi rorpcbudaipur@gmail.com Phoe o.0294 2491269 

Ret:- Or£er of NGT in the above casc datcd 06-04-2023. 

Sub:- Regarding implementation of the recomiendations of the com1nitlce formcd in the cae ot 
0No. 1022022(CZ) Anil Mehta V/s Stale of Rajasthan & Others. 

e reconmmendations of the committee are as follows: 

gate. 

1H ih reterence to above referred order, NGT directed to enforce the recommendations of the 
iee formed in the case of OA No. 102/2022(CZ) Anil Mehta V/s State of Rajasthan & (Others. 

Annexre 

Ail he lake side hotels at Fatehsagar/Ambavgarh should install a continuous ambient noise levcl 
neter with the consultation of RSPCB connected by online CCTV. 

Dted: 21 04.2)2" 

A! he hotels should install a display board depicting the ill effect of noise pollution and 
cerrifying that they do not increase the sound levels beyond permissible standards at their main 

Mobile DJ music systems/operating on four wheelers vehicles with Barat procession religious procession are banned and for any found in hotel premises, the hotel shall be liable for action. 

a) Prohibition for DJ sound system in marriage procession. 
b) Bursting of fire crackers. 

4. In Eco sensitive zone of Sajjangarh Wild Life Sanctuary as wild animals are living there following activities shall be strictly prohibited: 

C) Hotels not allowed to play music in open area i.e. garden. They shall ensure play music in sound proof/ acoustic halls. 
d) Dhol, Nagadas, tum-tum etc. should also be prohibited in hotels/marriage gardens in open. e) Use of Laser light/spot light. 
) Marriage gardens with halls shall be allowed if music is played in enclosed halls. l ther is no facility of hall then the same bc closed. 

"Say No To Single Use Plastic" 

Thereforc, you are dirccted to implement these directions in your units and send complinee report within 15 Days so that compliancc can bc submitted in Honble NGT. 

(Sharad Saksena) 
Regional Oficer 



S. No. Name 

4 

12 

14 

15 

16 

17 

18 

20 

21 

22 

23 

Hotel Amantra Shilpi Village Resort (Hotel 
13Village Resort) 

24 

25 

26 

27 

28 

|Lemon Tree Premier (Fleur) Aurika Udaipur 

30 

The Lalit Laxmi Vilas Palace Hotel 
Moon Buildestate Pvt. Ltd. 

Shilp Gramodyog Sales Complex 

Verdia hotels P. Ltd( Bambosa) 
Hotel Mewargarh Palace 
Hotel Lakend 

Hotel Hill Top Palace 
Hotel Inder Prakash 

Hotel Panna Vilas Palace 

Hotel The Roval Retreat 
Rockwood Hotels & Resorts Ltd.(Hotel 
Radisson) 

Shourya Garh resort & Spa( A unit of Blue 
Wings Tours & Travels Pvt.Ltd) 
Monsoon Palace Resorts P ltd (Ramada) 
Ms Hotel Leela Venture Limited 
Hotel Oberoi Udaivilas 

Trident Hotel 
Shiv Niwas Palace 

Taj Lake Palace 
Jagmandir Palace (A unit of the Lake Palace 
|hotels & Motels Ltd) 
Fateh Prakash Palace (A Unit of Lake Palace 
Hotels & Motels (P) Ltd.) 
Taj Aravali Spa & Resort. Connoisseur Club 

|& Spa Resort (Unit of M/s Crown Club & 
Latale D 

|Ananta Hotel & Resorts (A Unit of Goyal 
Fashions P. Lid.) 
Hotel Rampratap (Fatehgarh Palace) (A unit 

|of Rampratap Devlopers P Ltd.) 
|Fatehgarh (Rampratap lDevelopers Pvt. Ltd). 
|(Motel Fateh Niwas) 
Rajdarshan Hotel 
Hotel Amet Haveli & Ambrai Restaurant 

|Hotel Swaroop Vilas 
Vardha Enterprises (Hotel Raflles) 

31 Rajak Resort Pvt, Ld (Hotel Zana) 

Address 

Plot No. I, Khasra No. 979 to 981, Kala Rohi, 
|Sisarma. Udaipur 
|Opposite Fatchaagar Lake, Udaipur 
|Mawala Khurd, N/V Badi, Udaipur 
Plot no. 797-179S Opp. Leaf Restarurant Verdia 
Farms Ncar Sajjangarh Main gate, Udaipur 
Kh.no, 1499/1500, Sisarma 

|Sajjangarh Road, Girwa, Udaipur 
Alkapuri, Fatehsagar, Udaipur 
5, Ambavgarh, Fatelhsagar, Udaipur 
Rani Road, Near Fateh Sagar Lake, Udaipur 
Rani Road, ., Udaipur 
Hawala Road, Badi, Udaipur 

B-1, Amba Mata Scheme, Udaipur 

Shilpgarm Rani Road, Udaipur 

Near Shilpgram off Rani Road Fateh Sagar, Hawala 
Khurd, Nr. Shilpgram, Udaipur 
Rampura Choraya, Kodiyaat Road, Udaipur 

|88,Naga nagri, Out side Chandpole, Udaipur 
Haridasji ki magri, Udaipur 
|Haridasji ki magri, Mulla Talai, Udaipur 
City Palace, , Udaipur 
|Lake Pichola, , Udaipur 

|Lake Pichola, City Palace, Udaipur 

City Palace, Udaipur 

|village- Bhujda, Kodiyat, Udaipur 

|Bhoojda, Kodiyat Road, Udaipur 

5-B, Alkapuri,Fateh Sagar. Udaipur 

Sisarma Road, Udaipur 

Pannadhai marg, hatthipole, Udaipur 
Panchdevri Marg, outside chandpole, Udaipur 

|Swaroop Sagar Lake, Udaipur 
Udaisagar lake, Odaipur 
Udaisagar Lake, Udaipur 

Dispatch 
no. 

126/1 

126/2 

126/3 

126/4 

126/5 
126/6 
1 26/7 

126/8 

126/9 

126/10 

126/11 

126/12 

126/13 

126/14 

126/15 

126/16 
126/17 

126/18 

126 19 
126/20 

126/21 

126/22 

126 23 

12624 

12625 

12626 

12628 

214 

215 
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